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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL; JAIPUR BENCH, JAIPUR.
) ' Date of Orders23,11,2000
| 0a 5342000 T . E
Dr. B, Jena son of Durga Charan Jena aged about 54 years
res ident of Kota and workn.ng as Chief Medical Offlcer, P&T
’D:Lspensary, Kota.
_ 'oooq. Applicant. .
\/' - |
, Versus . ' ' o
. , ’ \
1e Unlon of Indla through the Secretary to the-
' Government of India, Degpartment of Posts, -
Ministry of Communications, New Delhi.
g {} 2, Mamber (Personnel), Postal Services Board,
' : Department of Posts, Dak Bhawan, Sansad Marg,
New Delhi . , ) Lo
3. , Postmas ter General, RaJaS‘than Southez:n Region,
. Ajmer ' o - A
4., Dr, R,D, Gupta, Chlef Medical Offlcer Incharge, _

P&T Dlspensary, Kota.
\‘ evee Respondents
Mr. K.L, Thawani, Counsel for the applicant.
. CORaM -

gy \Hon'ble Mr, 5.K. agarval, Member (Juditlal) :
s Hon'ble Mr, Gopal Singh, Member (AdmlnistratiVe)

'ORDER

{PER HON‘ BLE MR. i eiﬁ. AGARWAL MEMBER (JUDICIAL)

——-—-—————-—-—l——n—au—————-——_—_————-.- I W S5 aw e .

' Hear.d on adm:.ssion. The rellef sought by the applicant

/in this 0a is to dlrect the respondents to pass an order to
make the appl 1cant Chief Medical Officer Incharge, P&T Dlspen-,
. ‘sary, Kota, as he is senior most and has been g:.ven hlgher '

grade than Shr:l. R.D, Gupta, who- is presently worklng as Chief

Medical Officer, P&T Dlspensary, Kbt*a;e.}g ‘
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2.  The learned counsel for the applicant submits that

~ the ‘applicant has filed so -many repres_entations but not

repiied- He subm1 s that appllcant filed a representatlon .

" to Shrl s.c. Dutta, Member (Personnel) Department of Posts,

Dak anwan, Sansad Marg, New Delhi on 7.3 2000,‘copy of which

" is annexed at Annexure A-5, He also subma.ts that vide letter =~

at Aannexure -A-9, Deputy Director General (Med ical), Northern

,Rég.i'o‘té-, Lucknow has give'n directio_ns to Postmaste_r' deneral,
Scsnthern Re'gion erner to pass an order in favonr of the appl i-'
cant as the - applicant is seniormost Doctor in P&T Dlspensary,
Kotgthostmaster General. Southern Regron, Ajmer has not issued

any order in ,thl.s ‘regard.

3 . | Wé‘, ‘therefore, di'rect responients'no-. 2 & 3.to pass a
reasoned and speaklng onder Wlthln six weeks from the date of
rece 1pt of copy of thJ_S order with reference to the letters :
at, Annexure a-9 and Annexure A=10, If the applicant feels
aggrieVed ‘by the reply g.wen by the’ respondents, “he will be iaft
liberty to approach the proper forum, if so adv:.sed with the
abOVe d:.rectlons, this OA is disposed of. at the stage of admi-‘

ssion, Copy of OA w1th entlre Annexures may be sent to respon-

] -dents nos. 2 & 3 for necessary ‘action, ,

(GOPAL SINCH) ‘ " "{S.,K. AGARWAL)
/MEMBER. (&) ., - o : - MEMBER (J)



